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CENTRAL ADMINISTRATIVE TRIBUNAL. ALLAHABAD BENCH.

ALLAHABAD.....
original Application NOo 1248 of 2003

this the 5th day of February'2004.

HON'BLE MAJ GEN K.K. SRIVASTAVA. MEMBER(A)
HON'BLE MRS. MEERA CHHIBBER. MEMBER(J)

purnendu Misra. sio Sri Chandra prakash Misra, aged about

28 years, Rio B-406, CST Towers Vipin Khand, Gomti Nagar,

Lucknow and permanent address Village Bijauli Tiwari

post Gaura Jai Nagar. District Deoria.

Applicant.
By Advocate: Sri K.K. Misra

Versus.

1. union of Inoia through Secretary. Department of

personnel. New Delhi.

2. union public Service Commission. Dholpur House.

New Delhi through its Secretaryo

Respondents.

By Advocate : Sri S. Chaturvedio
o R D E R

per".Maj Gen K.K. Srivastava, Member(A)

In this O.A. filed under Section 19 of the A.T.

Act, 1985. the applicant has prayed that the respondents

be directed to place before the Court the copy of physics

(both papers) i.e. optional (Code-I & Code-II) bearing

Roll no. 033244 appeared in Civil Services (Mains)

~xamination 2002 and paSs necessary orders after perusing

the same.

2. sri K.K. Misra. learned counsel for the applicant

submitted that the applicant has very high achievements

in the academic field. He succeded in prelims. Examination

-. in last 2 attempts and Mains Examination ~i~\..andwaS

also Palled. to appear for interview. However.Lcivil

Services EXamination 2002. applicant again appeared after
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significan-: ..Ly improving his level of preparation. If the

ansve r books of p hv s Lcs of the app Hc arrt are ca Lle d for,
~v
.,it would reveal t bs truth.

3. The learned counsel f ur the r subrni.t te d the t it

appears that in the :~lains 2xamin~t.ion certain portion of
~

his ansve r sbo et o"r t.o t a Ll.i nq etc. have been left over thereby

correct marks obtained in the physics have not been shown

and had his ensve r book of ,hysics exemi ned properly he

would have secured much rrore marks and '1'0:11d have ce r to Lnlv.
c orre in tha rrer -j t.

4. Ie ar ned coun se l for t.re respondents submitted

t.ha t .•..he re lief claimed by the app Ltcant c '.nnot be gran-ed

as there is no such rule for s howIriq the e.nsve r books to

Lhe app Laco nt ,

5. rl9 have he :)rd both the co un e 1, considered ;::

their submissions and per use d t he records.

6. The ap Iac errt h3S .mne xed his mark sheet .;.s

nnexure ,."..9 showing the marks obt ired by him, in e ac h

paper of the Civil Services (.'JBins) Exerni n.rt Lon , 2C()2.

'~e are not Lnc Line d to ~cce. t tho ar current of the Ie ar re d

co unse 1 for the app Llc ent that the apr licant ts co py s hoi Id

be s hOIMnto ensure that a 1 the aris \'es: s have be en seen and

merke d by the Exar Lrer , The doubt r a i ed by the app Lic arrt

is a mere conjecture h<Jving no bes i s , Besides in rj

compet i:i ve e XbTY' Lnet Lcn s ic h s Civi 1 Serv ice s Exernd nat ion,

more t han a Lakh candidates clprear dnd Gvery one who

appe r s considers t he t 00 has P t in r e ...•ui.re d f-re ar at Io n

end is fit to be S2 Ie c tea ~rd .. 101:'ce numbei: of cund i.dete s.:J

feel t het they have per f or ne d very well. .P.S.C. which is

",;'ex..-mining bodv cond lets exumination as per rules and

notification issued by the Govt. of India. It may be

unfortunate for the app Li.carrt that it was Jh:: Les t, chance
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though he ualified for the re Ldrns •.•.nc .:tins ~!1d appe ere d

in the Lrrte r vie v•• f'.b wrong appe ar s to have been c rmi.t ~.:ed

IJ th~ U.•SC in d'?cL.H.'inc th? result on t ha cdsis of the
-'

marks obt2ined by ~he aoo Ii c ant , Once ro has not core..
• ithin the mer i t , h is narre co uId rot heve been .inc Luded

Ln the Lis t of successful. candidat':?s.

7. We wo u Id like to observe that if the

applic~nt had any doubt abou~ the ~~rks secured by him

in phys ic )h? could have appr oac had LJ?SC for re.::-C:::1 c u La t Ion

oft he marks <: tc. asp'? r ru Ic s . No»re re, \'e find 0 n the

b s s i s of the record th t re has re uested for re-c"llcul tion

of marks except that h2 has filed Co z e re san at Ir-n dJted

06.05.2CL3 (,...•nno xure ..,..,.;/.

u. ',Ie would like to ob so.r ve "hot i.c s uc h mdsco nco Lve d

r liefs are e nte r teIned j Lt would of-en -c.he f.Ico doete s for

litigation by many such uns ucco s sf r 1 cand Id ete s .

In our co ns ide r ad opinion, relief c La i.rre d

by the applicant c anrrrt be gr(;Jnted by this Cry rt . vol-I.. 1.S

devoid of rrer Lt &nc! is di srrr.s sed at admission stag:-

i t se H. We Ie ave it ope n for t he epp Lic an t to cpprcach ill SC

No costs.

;\'i? rnbe r (J )

GIRISH/-


